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(b) if so, whether the jnvitation has
been accepted; and

(c) by when the visits are
to materialise?

likely

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE); (a) No, Sir.

(b) and (c) The questions do not
arise.

Tripartite Conference on Agricuitural
Labour

*115. SHRI INDRADEEP SINHA:
SHRI SANAT KUMAR
RAHA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOTR be
pleased to state:

(a) whether it is a fact that he
convened a national tripartite confe-

rence on agricultural labour on the
24th January, 1978;
(b) if so, what were the main

issues discussed thereat and with what
results; and

(c) what were the criteria adopted
for inviting representatives to the
conference?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAD): (a) Yes, Sir. A spe-
cial Conference on Rural Unorganised
Labour was held on the 25th January,
1978.

(b) and (c) A statement is laid on
the Table of the House.

Statement

(b) and (c) A statement is laid on
rural poor—suggestions for the pro-
per growth of rural workers’ organi-
sations; and

(ii) Need for a comprehensive le-
gislation for security of employment
ang welfare of agricultural workers,

9. The Conference decided to set up
a Central Standing Committee on Ru-
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ral Unorganised Labour to advise the
Government on matters relating to the
conditiong of work and lif, of rural
workers and promotion of rural wor-
kers’ grganisations. It was decided
that the definition of a rural worker
should conform to the definition in
ILO Convention 141. The consensus
at the Conference was ia favour of
Central Legislation concerning agri-
cultural workers and for the Ministry
of Labour to process the matter fur-
ther in the light of the views expres-
sed at the Conference in regard to se-
curity of service; regulation of hours
of work; fixation/revision of wages,.
social security measureg and ma-
chinery to settle disputes.

In order to have 3 wide ranging
consultation, some of the institutions/
organisationg which are known to be
functioning in this field were ravited.
Invitees were: (i) the State Govern-
ments; (ii) concerned Central Minis-
tries, guch as the Ministry of Agricul-
ture, Department of Rural Develop-
ment; (iii) workers’ organisations, in-
cluding the Central Workers’ Organi-
sations, operating ipn the rural sector;
(iv) Voluntary Organisation/Institu-
tions/persong interested i the prob-
lems of rural 1abour; (v) Farmers
Associationg suggested by the Minis-
try of Agriculture and (vi) Central

Employers’ Organisations (as obser-
vers).

Arrearg outstanding against Employers
under the Employees’ Provident Fund
Act and the Employees’ State

Insurance Act

*116. SHRIMATI NOORJEHAN
RAZACK:
SHRI M. KADERSHAH:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the amount of arrears of depo-
sit; under the Employees’ Provident
Fund Act and the Employees’ State
Insurance Act outstanding from em-
ployers at present;



